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* IN THE HIGH COURT OF DELHI AT NEW DELHI

% Date of Decision: 26" November, 2025
+ W.P.(C) 17183/2025, CM APPL. 70648/2025 & CM APPL.
70649/2025
M/S SAPNA CATERING ... Petitioner

Through:  Mr. Tamim Qadri, Mr. Anubhav
Bhasin and Mr. Saeed Quadri,
Advocates
Mob: 9899959499
Email: tamimg 3@yah00.co.in

VErsus

UNION OF INDIA&ORS. ... Respondents
Through:  Ms. Avshreya Pratap Singh Rudy,
CGSC with Ms. Usha Jamnal, Mr.
Mohammad Junaid Mahmood and
Ms. Prajna Pandita, Advocates for R-
1 and 5.

CORAM:
HON'BLE MS. JUSTICE MINI PUSHKARNA

MINI PUSHKARNA, J (ORAL)

This Case is taken up today, as 25" November, 2025, was declared as a
holiday.

1. The present writ petition has been filed seeking extension of the
contract with respect to the Catering Stall/General Minor Unit No. CS-4,
near OHE Pole No. 228/16, at PF-2 of Sant Hiradaram Nagar Railway
Station of Bhopal Division.

2. Learned counsel appearing for the petitioner submits that he gives up

the other prayers and presses only for extension of seven months to vacate
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the unit in terms of the various judgments passed by this Court.

3. However, learned counsel appearing for the respondents submits that
in the present case, the petitioner has approached this Court belatedly by
suppressing the fact that e-auction notice with respect to the stall in question
had already been published on 04" November, 2025. He further submits that
the present writ petition came to be listed before this Court only on 19"
November, 2025, by which time, the bidding process was already over and
successful bidder had already been allotted the unit.

4, Learned counsel appearing for the respondent has handed over copy
of the short affidavit dated 24" November, 2025, which is taken on record.

The relevant portions of the same, are reproduced as under:

“XNxXx XXX XXX

5. It is submitted that the Petitioner has not appro

L ached this
Hon’ble Court with clean hands

and has not placed (he correct

facts before this Hon’ble Court, It is further submitted that 1},
. < ¢

Catering Stall/General Minor Unit No, C8-4, sity

aled near OHE
Pole No. 228/16, at PF-2 of §

ant Hirdaram Nagar Railway

Station, Bhopal Division, was allotted 10 the Petitioner vid
ride

Letter of Allotment No. C/BI’L/Catcring/CS/GI\fIU/§IIR N/CS
4/GT, dated 11.09.2020, with the date of commencement of
i

operations from 01.12.2020, for a fixed tenure of fiy
‘t\

only and the same is valid ungl 30.11.2025 p

years
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\ ‘6 \ll is submitted that the Petitioner did not incur ¢ any operational
ve X To\sw atributable to the nationwide COVID-19 Jockdown with

v i

A respect to the license in question, as the allotment and

Wy ~
‘,,/.:\>mnmenccmcm of operations of the stall began only on

T01.12.2020, i.c., afier the period during which train services at

P

Sant Hirdaram Nagar Railway Station stood suspended. It is
further submitted that the Petitioner cannot claim losses for a
period when he was neither in possession nor operating the
allotted stall. It is pertinent to mention that the Petitioner's
attempt to seck parity with other stallholders mentioned in the
aforementioned Writ DPetitions is wholly mispléced, as
theirrespective  licenses, and operational timelines were
materially different and therefore cannot be equated with the
faclual circumstances of the present case. Accordingly, the
present Writ Petition is devoid of merit and is liable to be

dismissed at its very threshold.

. It is submilted that, as the Petitioner’s allotment period was
scheduled to conclude on 30.11.2025, the answering
Respondents inaccordance with the established. procedure,
initiated the process for fresh allotment and accordingly the
answering Respondents published an E-Auction Notice dated
04.11.2025 for the said catering stall on the IREPS website.It is
further submitted that al] the rcgivslcrcd bidders on the IREPS
piatform (“including the Petitioner”) automatically recejve

notifications and  alerts regarding forthcoming  auctions
’

~
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inent to mention that the said E-Auction Notice was also
"'hcd invarious newspapers i.c. Dainik Bhaskar, Nav
: at Pradesh Today, Raj Express, Patrika, Times of India,

OF
~w--—~=t-'-="l’eople Samachar and Aankho Dckho ele. in accordance with

the prescribed norms. A True Copy of E-Auction Notice dated
04.11.2025 and E-Aution Notice published in various

newspapers dated 08.11.2025 is annexed herewith and marked

as ANNEXURE R-(01(COLLY).

8. It is submitted that the bidding process for the L-Auction
commenced on the 15th day from the publication, i.e., on
19.11.2025, in accordance with the prescribed procedure, it may
be noted that in E-Auction process the bidder offering the

highest bid amount is declared as the successful bidder for the

concerned Unit/Stall,

9. It is submitted that the Petitioner being fully aware of the E-
Auction notice dated 04.11.2025, has deliberately concealed
this material fact from this Hon’ble Court. It is further
submitted that the Petitioner has not approached this Hon’ble
Court with clean hands, and such suppression of material

circumstance, by itself, renders the present petition liable to be
dismissed.
10.1t is submitted that in the E-Auction held on 19 1.2025, Jyoti

Industry, Bhopal emerged as the highest bidder with respect to

the concerned Stall/Unit. It is apposite 1o note tlfb\'hile the
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o }Blilluhu was paying an annual license fee of Rs. 4,22,000/-,

% 2[_“”-‘ \

A R:HA&;\,W’I_\' selected bidder has offered an annual license fee of
o I 38

! 1}@ 91,111/-, therchy securing substantially higher revenuc
—_—" \\Y
%@ ¢ Railways in addition to being capable of offering a wider

F

range of services and amenities to the public.

substantial difference in the

{1.It is submitted that, in view of the
e handed over t0 the

id stall is required 10 b
7.2025 as per the
Yy extension granted t0

of his license period would be

nt to the successful bidder

bid amounts, the sa

newly selected bidder by 04.1
rther submitted that an

prescribed

procedure. It is fu
the Petitioner beyond the expiry
he terms of the allotme
f the applicable Railway
n that any tampering with the E-
o successful bidder has

contrary o {
and be in the teeth 0 policies in. this
regard. 1t 18 pertinent 10 mentio
cess at this stage when th

Auction pro
|d disturb the overall sanctity of the

been declared wou
applicable Railway Police
expectation of the successiul
ion from the established procedure and

s and would certainly negate the

Jegitimate bidder. It is additionally

submit to that deviat

grant of extension (0 the Petitioner would also deprive the

answering Respondent of the higher license fec offered by the
cuccessful bidder and the sam

voidable loss to the public excheguet.

o would result in a considerable

and una

(2.1t is submitted that the Petitioner has no vested right to seek an

extension of the license period. 1t is further submitted thatat the

ctitioner'sLetter of Acceptance

P&,

time of sulypission of the P
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txed tenure of five years only,

the Petitioner exceuted the Master License
Ag.reemcm dated 02.09.2021 with (he answering Respondents,
which explicitly stipulates that the license for the said stall was
granted for a period of five years. It is additionally submitted
that in view of these clear contractual terms, the Petitioner now
cannot claim any right for extension of the license period, as no
such right expressly or implied accrues in favor of the Petitioner

as per the Agreement or in law.

[3.In light of the submissions made herein above, it is respectfully
submitted that the present Petition is devoid ol any merit and is

liable to be rejected.

xxx xxx xxx”’

5. Perusal of the aforesaid affidavit shows that the e-auction notice was
published on 04™ November, 2025, whereas, the present writ petition came
to be listed before this Court for the first time on 12" November, 2025.

6. Further, the e-auction process has already completed and a new bidder

has already been selected.
7. Accordingly, no orders can be passed by this Court, in favour of the

petitioner.
8.  The present writ petition is accordingly dismissed.
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9. The pending applications are also disposed of.

MINI PUSHKARNA, J
NOVEMBER 26, 2025/SK
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